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AMRITSAR OIL WORKS (ACQUISI.
TION AND TRANSFER OF UNDER-
TAKINGS) BILL*

" THE. MINISTER OF STATE :OF
THE MINISTRIES OF CIVIL AVIA-
TION AND CIVIL, SUPPLIES (SHRI
BHAGWAT JHA AZAD): I peg to
move for leave 0 introduce a Bil]l to
provide for the acquisition and trams-
fe. of the right, title and interest of
the undertakings of the Amritsar
Sugar Mi'ls Company in relation to
the Amritsar Oil Works with a yiew
to sustaining and strengthening the
aucleus of pub-ic owneq or controlled
.unitg required ¢or ensuring supply of
wholesome vanaspati and refined edi-
ble oils to the public at reasonable
prices and thereby to give effect to
the policy of the State towards secur-
ing the principles gpecified in clauses
(B) ang (c) of articla 39 of the Consli-
tution,

MR, CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bil] to provide for the ac-
quisition amd transfer of the right,
tit'e and interest of the under-
takings of the Amritsar Sugar Millg
Company in relation to the Amurit-
sar Oil Works with a view to sus-
taining and strengthening the
nucleus of public owneg or con-
tro'led units required for ensuring
supply of wholesome vanaspatj and
refined edib'e oils to the public at
reasonable prices and thereby {0
give effect to the policy of the State
towards securing the principles
specified in clanseg (b)Y and (¢) of
article 3% of the Constitution”

The motion was adopted.

SHRI BHAGWAT JHA AZAD: 1
introduce} the Bill.
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